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Ing reinstated. The question of allow­
ing them full benefits of pay and al­
lowances for the intervening period is 
under examination.

(c) Government propose to go into 
the circumstances in which retrench­
ment was effected in these eases.
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Misutilising of Rs. 24 Crores by a 
Shipping Company

9009. SHRI BAPUSAHEB PARULE- 
KAR: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state.-

(a) whether Government have re­
ceived complaints about a Shipping 
Company misutilising the loan of Rs.
24 crores extended by SDFC;

(b) the details of the complaint 
and name of the Shipping Company;
and

(c) whether any inquiry has been 
instituted and if so, the result of the 
inquiry?

THE MINISTER OF STATE IN- 
CIIARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM); (a) to (c). Some oral 
complaints were received by tfie 
Minister of State for Shipping & 
Transport but no particular company 
was mentioned by name. The SDFC 
has been asked generally to look into 
the matter.

Visit of Soviet Team to impart know­
how on advanced methods of Minin*

9010. SHRI JANARDHANA 
POOJARY:

SHRI M. RAM GOPAL 
REDDY:

Will the Minister of ENERGY be 
pleased to state:

(a) whether a team of Soviet ex­
perts visited India during February, 
1978 to impart know-how on the ad­
vanced methods of mining;

(b) if so, the nature of talks and 
conclusion drawn; and

(c) to what extent this improved 
our method of coal production?

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) to (c).
Yes, Sir. A team of six Soviet Ex­
perts arrived in India in February, 
1978 under a contract signed between 
CMPDIL and M/s Tsvetmetpromexport 
of USSR. These experts are at 
present carrying out experimentation




